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(d) if so, what steps are being 
taken to save the passengers from 
this harassment; and

(e ) whether there is any proposal 
to instruct the mini bus owners to 
compulsorily exhibit fare-rates for 
all stages at some prominent place in 
the mini buses?

THE PRIME MINISTER (SHRI 
MORARJI DESAD; la) and (e ) . The 
Mini Bus Owners operating their 
buses under D.T.C. control have ins
tructions to display fare-table in the 
buses. No complaints have been 
rerei\ed logartimg non-compliance 
with such instructions by these opera
tors.

(b ) to (d ). The conductors of mini 
buses are not allowed to charge diffe
rent fares for the same distance on 
the same route. However, complaints 
in this regard are being received 
occasionally. Whenever any such 
compl'aint is received, action is taken 
against the bus owner, under the 
terms of the agreement, by way of 
imposition of penalty or even ternxi- 
nation of the conUacl.
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Loss of Revenue by Cakntta Port 
Trust Authorities

1299. SHRI SAMAR MUKHERJEE: 
Will the Minister of SHIPPING AN D  
TRANSPORT be pleased to state:

(a) whether Calcutta Port Trust 
Authorities had to incur a loss o f re
venue for Rs. 20 lakhs for delayed 
revision of rent schedule on Port 
Estate;

(b ) whether the Public Accounts 
Committee in its 175th Report sug
gested for an enquiry to fix up the 
responsibility and punish the officer 
responsible for the same; and

(c) if so, the action taken M far?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) to (c ). The 
Public Accounts Committee in its 
report had suggested in para 1.76 that 
delay in the revision of the schedule 
of rents is a serious matter and calls 
for fixation of responsibility for suit
able action against the officers respon
sible for the loss of revenue to the 
Calcutta Port Trust.

In this connection, C.P.T. have re 
ported that the Rent Schedule o f the 
Port Trust is revised regularly and 
since 1955, there have been four such 
revisions. The revision o f the Rent 
Schedule was deferred only once from  
April, 1972 to April, 1978. The pro




